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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

Appeal Nos, : E/51209 & 51210/201}@-’-5‘“)(1‘5!‘4'!

Arising out of OIA No.GZB/EXCUS/0C0/APP/279-280/2014-15 dated
23.12,2014 passed by Commissioner (Appeals), Customs, Centr’al Excise
& Service Tax, Meerut. o

1} Pankaj Goel, Director.
2} Panchwati Prayogshala Pvt. Ltd.

LAPPELLANTS
VERSUS
1) Commissioner, Central Excise-Meerut-1
2) Commissioner, Central Excise-Meerut-1
..RESPONDENTS

APPEARANCE
Shri R.M. Saxena, Advocate for the assessee,
Shri Rajeev Ranjan, Joint. Commr. (A.R.) for the Department

CORAM:
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

DATE QF HEARING & PRONOUNCEMENT L ZBM?L&
FINAL ORDER NO. Y205 a4 ‘ji?.éc//- ; e

Per Mr., Anil G. Shakkarwar_:

The present appeals are-filed by the appeliant agaifl ""t'he Order- - |
in-Appeal No. béiﬂ/tXLUbXUUU/APP/Z?Q 280/2014-15 daled
23.12.2014 through which findings of Orlginal Authority were upheid. .

2. The brief facts of the case are that, a show cause notice dated

09.04.2012 was issued to M/s. Poysha Packaging Private Limited

&

) 1
calling upon M/s. Poysha Packaging to show cause as to whf’/i,CentraI




Appeal Nos. @ /51209 & SIZ’IG/EOJE‘):EX{SI-IJ

Excise duty amounting to Rs. 26,17,916/- should not be demanded
from them and excisable goods i.e. printed laminated plastic packaging
film in pouch or in roll, which appeared to have been removed by M/s.
Poysha without payment of Excise duty should not be confiscated. The

_,-:-_;.said show cause __rfo:tice also made an allegation that the present

k;ppeli_ants M/s. Panchwati Prayogshala and Shri Pankaj Goel, Director

received the sai_q__ papkaging materials manufactured by M/s. Poysha
without payment of Central E#cise duty and therefore both the
appellants of present appeals were called upon to show cause as to

Why penalty under Rule 26 of the Central Excise Rules, 2002 should

not be imposed upon them. The said show cause notice was

: :adjudicated through Impugned Order-in-Criginal No. 34/Addl.

'l'-Commr./GZBf2013~14 dated 23.04.2014 wherein M/s. Panchwati
. -Prayogsha!a was imposed with penalty of Rs. 5 fakhs and Shri Pankaj
Goel was imposed with penalty of Rs, 2 lakhs under the said Rule 26.
’%ggrieved by the said Order-in-Original, the appeilants preferred
appeal before Commissioner (Appeals)., The learned Commissioner

| (Appeals) through impugned Crder-in-Appeal upheld the said Order-in-
Original dated 23.04.2014. Aggrieved by said Order-in-Appeal dated
23.12.2014, both the appellants are before this Tribunal.

3. Heard learned counse! for the appellants, who argued that the
allegations in the show cause notice were’ that the present
appellants abated for evasion of Central Excise duty by M/s. Poysha.
and that for abatement penalty under Rule 26 of the Central Excise

Rules, 2002 cannot be imposed.

N
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4. Learned D.R. has supported the impugned Order-in-Original.
5. Having considered the rival contentions and on perusal of Rule
26 of Central Excise Rules, 2002, it is clear that a person who is

dealing in any manner with goods liable for confiscation is liable to

i

be penalized under the said Rule 26. It is admitted fact on record

that both the appellants have procured the goods on which Excise

duty was evaded. Therefore, I do not find any strength in the
argurﬁent putforth by the learned counsel for the appellant. I,
therefore, dismiss both the appeais.

(Pronounced and dictated in the open Court)

N ,J\ \%/ o

(Aml G. Shakkarwa: }
_ Member (Techmcal]
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